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(4) Reduced maintenance cost
per engine Km.

Health Centre in South Delhi
with the Help of A.LLM.S.

1665. SHRIPRITHIBI MAJHI :
Will the Minister of HEALTH
AND FAMILY WELFARE  be
pleased to state :

(a) what are the names and loca-
tions of health centres sanctioned
by the Central Government during
1984 to 1986 till date to be set up
in South Delhi with the hclp of
ALIM.S,, and :

(b) what share ALLM.S. has
in possession over land in the
matter of allotment of lands for such

centres ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF FAMILY
WELFARE (SHRI S. KRISHNA
KUMAR) : (a)and (b) The Central
Government has approved a scheme
for the setting up of Centralised Acci-
dent & Trauma Centre as a part
of the All India Institute of Medical
Sciences, New Delhi in  May, 1984.
The land for location of this C‘entlc

+ is situated adjacent to Safdarjung

Hospital and opposite to Kamal
Cinema and its possession was handed
over to the Institute on allotment
by the Land & Development Office,
in January, 1986. No other centre
was sanctioned either for or with the
help of the Institute in South Delhi

after that date.
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Enquiry into Crash of ﬁoeing

. 707
1667. SHRI ~ NEPALDEV
BHATTACHARJEE : will

the Minister of TRANSFORT
be pleased to state :

(a) whether the court of enquiry
investigating into the crash of Eoeing
707 afc VT-DJJ had submitted

its report ; and

(b) 1f so, what are the details =~

thereof and Government’s decision
thereon ?

I

THE MINISTER OF STATE
IN THE DEPARTMENT OF CIVIL
AVIATION (SHRI  JAGDISH
TYTLER) : (a) Yes, Sir.

(b) The Court headed by Justice -

P.B.Sawanthad made 65 wide rang-
ing  recommendations  covering
the activities of Directorate General
of Civil Aviation [ Air India/Inter-
national Airports Authority of India
and actions of the pilots concerped.
Whereas 59 recommendations have
been accepted by the Government,
only 45 have been implemented
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